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. [ : ' b CENTRAL ADMIN ISTRAT IVE IRIBLNAL

o . ' L BANGALORE BENCH ~

Second Floor, y
Commercial Complex, .
Indirenagar, .
BANGALCRE ~ 560 03¢,

1
. Dated: 13IMAR 1095
APPLICAT ION NO. 22 of 1995, | |
i 'v | ’ ) = ’ 4.
APPLICAI\IT?S: Sri;J.Alexandei:‘;
V/S. | |

RESPCNDEN;TS: The Chief Secretary,Govt. of Kamataka,Bangalore
: o ~and three others.,

.iov' y

1. ' Sn.Madhusudan R.Naik, Advocate, _
- 1 No.47,Bixth Cross.Gandhinagar, o -
' Bangalore-séo 009, o o P
. W ety
L S LA
2, | Sri.B.B Mandappa,sovt.meedete, \<VJ LA N
A Advocate's General Office, vgf’%(\ N (&)
K.A.T.Unit,Commercial Complex, A D
: Indirangar,Bangalore—560 0o38. ([_;;\ ‘
3. Sri.M.VasudeV,fa Rao .Addl.C.G.SA.C." \ S
: . High Court Bldg.Bar"igalorefl. ’ % & }Y“Wb)/ﬁ3/ N
4, - | The Advocate General, | /w /"( (‘a\“‘[\
© - | Governmént of Karnataka, | W & ’> ‘
: High Court Build:.ng;Bangalore-l. Nt b
- RN
1.
o
!
‘Subject: | Fcrwardlng copies of the Orders passed by the

‘ Central Administrative Trlbunal Bangalore~38.-
| = XXX

. ‘Please find enclosed herewith a copy of the. Order/
Stay frder/Iqtrrlm Order, passed by this Trlbunal in the. above
‘ mentloned application(s ) on Tenth Mar,‘ch 1995,

’“gsuﬁwlcﬂk _ . : o
3@ JUD IC IA BRANCHES.
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. : l CENTRAL ADMINISTRATIVE TRIBUNAL

. o BANGALORE BENCH

i GRIGINAL APPLICATION No,22/1995
FRIDAY, THIS THE 10TH DAY OF MARCH, 1995
SHRI V. RAMAKRISHNAN ee  MEMBER (A)

| o
; SHRI A.N. VUJJANARADHYA .o MEMBER (J)
f
i
Shri J. Alexander,
ﬁ/o John Josaph,
aged 56 years,
{ : No.507, Chinmaya Mission
. Hospital Road, Indiranagar,
| Qangalore - 560 038, cos Applicant
- L ] (By Advocate Shri M.R. Nalk)

_ i

Vs,

g 1o State of Karnataka
N ' . by the Chief Secretary,
: Government of Karnataka,
Vidhana Soudha, Bangalore - 560 001.

. Department of DQP.AORO’
Government of Karnataka (Sarvice-l).
represented by its Secretary,

SO 7 NSRRI

. Union of India,
by its Secr-stary, '
Department of Personnsl & Traiming,
New Delhi,

4,4 J.C. Lynn, IOA.S"

1 Chief Secretary of

; Government of Karnataka, - ~

' Vidhana Soudha, Bangalore-S60 001, eoe Respondents

(By Advocate Shri B.B. Mandappa for
R4 and 2 and Shri M. Vasudeva Rao,
Addl. Central Govt. Standing Counsel
for R=3).

L e s —

ORDER

Shri Ve Rgmak;xshggn. Member ‘Al

We havs heard the learned Advocate Geheral:also Shri M.R.
aik. The learned Advocate General submits that ouiﬁgxto various
ccupationa,'the Chief ﬂinister'has not been able to'take a

final decision on the quastlon of review of the suspensxon of

000200
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Shri Alexandereven though it had earlier been indicated that such

yl @ review will be done in the beginning of February, 1995.

2. We find that considershle tﬁ.me has been given to the
Government to undertaske the review, but for some reasons or the A
other, this has not been done so f‘aréaf'tna\re ﬁmzzﬂ’slggh states
that a review will bs dons now, at the sarliest. In this context,
it has bseen observed that the officer has been under suspension
for about two years as he was placed uﬁder suspension on 23.3.i993.
We are also informed that he has got only about one and half ysars
of service left., It is also submitted that so far as the criminal
trial is concerned, there are a large numbsr of witnesses and docu-
ments and keeping in view the complexities of the casa, the trial
will take quite some time end that it may not be concluded before
the retirement of the officer. These are important aspacts that
the State Govt. has to ksep in view while doing a review taking

into account at the same time that reinstatement of the officer

does not adversely affect the conduct of the criminal trial.

3. In the circumstances of the case, we direct the Stat;c
Govt. to conduct a proper review having regard to all relevant
factors including those indicated in our order dated 28.10.1994
and take a decision and pass a aellveoasi.dered order within three

wesks from today. If ths applicant is aggrieved by such an order,

<
o ’ .
‘f[ > t € ‘he is at liberty to take appropriste steps ge per law. Ths various
P - b :
“\041\ oI L AT )), /‘;‘ contentions raised by the applicant in the present O.A. are left

m C@?ﬁ 4 With the above observations, this case is finally disposed

%/ o;‘f. No costs.
3|7 | '

o .
; o 'L'n o jbunal > <A
Gantral Administrative Tri ‘

Bangalore Bench . — v
Bangalore- ( AJN, VUIJANARADHYA ) (V. RAMAKRISHNAN)
rEmerR (D) MEMBER (A)
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MEMO OE APPEARANCE ‘l’b\cﬂ ‘
CM—

‘ ‘&\ Cate. t?; (1’?/
THE KARNATAKA ADMINISTRATIVE TRIB _'yu;\w Ry

S ’ Qunnfa V“.‘“

AT BANGALORE

c A | APPLIGATION Nowooeee... 2 2, 19997 -~
BETWEEN :
' : e i
J~ MM 7 | . , . Applicant/s

To -

SR S e Y% . -« Respondent/s -

The Regxstrar
C @*}W‘*’Q K-arr-n%aka Administrative Tribunal.
: B. D’ A. Shopping Complex,
Indlranagar Bangalore- 560038

I have been instructed by the Deputy Secretary to Government.
Departm’ent of Law and Parliamentary Affairs, Vidbana Soudha, -
Bangal orie—l vide Government Order No, LAW. 2. 2.. L..g N C F )
Dated. ga——l f*% f .to appear for Respondent Nos. J g?,.ﬁ; 9 '
the abové casefs. Please enter my appearance for the said party/

parties in the above casefs,

€

Bangaloy:

Dated

1

e

3

13)elas - " Gg&m%ntﬁf‘d%g P'fw')

Address for Service :

vacrnment Advocate :
Advocabe General’s Office, K. A. T. Unit,

B!

D. A Shopping Complex.

Indiranagar, Bangalore-560038,

W D 06167—HCP—5,000 copies—12-12-1990.
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